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ORDER

Counsels for both the parties are present. It has been submitted by the Counsel
for the Corporate Debtor that without prejudice to the rights and contentions of his
client it may be placed on record that as per the oral agreement arrived at between
the parties the balance amount is Rs.20 lakhs to be paid to the Petitioner. However,
the Petitioner has raised objection to the same stating that this agreement was arrived
at between the parties on 03.06.2018 and thereafter he has also paid the interest for

the period of three months.

'U)

In view of the submissions made by both the parties, a suggestionygiven by this
Bench that Rs.22 lakhs may be paid by the Corporate Debtor in order to settle the

matter.

However, the parties are at liberty to take steps for arriving at settliement before

next date of hearing. Put up on 06.09.2018 at 10.30 A.M.
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